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SHRI V. GOPALSAMY (Tamil
Nadu) : Mr. Vice-Chairman, Sir, I have
been listening with rapt attention to the
speeches of my learned colleagues Some
of them like my friend, Mr. Kalp Nath
Rai thundered in the House about the
injustices to which the Scheduled Caste
and Scheduled Tribe are subjected.
Many of them have suggested many
things. By throwing some jobs, giving
some crums, filling some posts, whether
this problem could be solved. Will it is
be possible to eradicate the evils, the
insults, the humiliation to which the
Scheduled Caste people are subjected
over the centuries ? No Sir, not at all.
Will it be possible to uplift these people
from thoir present position and remove
the stigma in our society ? No. Because
it is deep rooted in our system, that is the
caste system, that is the rock bottom, that
is the very foundation on which the
Hindu Society, rather the Indian Society
itself has been built. Unless a day drawns
to demolish and destroy this pernicious
foundation of the structure liberation will
never dawn on these poor creatures.

Sir, caste is embedded in our blood.
Scratch any Indian, we could find his
caste . This is the basic problem. How it
happened ? Sir, my colleagues should
forgive me or should bear with me if I
narrate the history. It is only after the
arrival of the Aryans through Khyber
Pass and Bolan Pass that this poisonous
snake entered into our society. My friend,
Mr. Dharam Chander Prashant was
quoting Rig Veda and other Vedas but
these Chaturvedas created a Chaturvarna
and Varnasrama gave a legal sanction to
the caste system.

Of course, the Rig Veda says hat it
is from the mouth of the Creator that the
Brahmins were born, the Kshatriyas from
the arms.

[ 5 DEC. 1985 ]
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the Vaishyas from the thighs and the
Shudras from the feet. But my friend
said that there was no untouch-ability
according to the Rig Veda. Sir, this is a
book by Mr. B.R. Ambed-kar and the
title of the book is : "Who were the
Shudras ?" He says—I quote Vishnu
Smriti :

"With whatever limb an inferior
insults or hurts his superior in caste, of
that limb the king shall cause him to
be deprived.

If he places himself on the same
seat with his superior, he shall be
banished with a mark on his buttocks.

If he spits on him he shall lose | both
lips.

If he breaks wind against him, he
shall lose his hind parts.

If he uses abusive language, his
tongue.

If a low-born man through pride
give instruction (to a member of the
highest caste) concerning his duty, let
the king order hot oil to be dropped
into his mouth.

If a Shudra man mentions the name
or caste of a superior revilingly, an iron
pin ten inches long shall be ] thrust into
his mouth (red hot)."J

Also it goes on like this :

"The Shudra belongs to the fourth
caste, which has one bilrk (only).

And serves the higher (castes).

From them he shall seek to obtain
his livelihood.

He shall use their cast-off shoes.
And eat the remnants of tkeir food.
"A Shudra who intentionally reviles

twice-born men by crimuud abuse, or
criminally assaults tlrem
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with blows, shall be deprived of the
limb with which he offends.

If he assumes a position equal to
that of twice-born men in sitting, in
lying down, in conversation or on die
road, he shall undergo (corporal
punishment)."

So these are the Shudras. These are the
Vedas. .This is Manu Smiriti. These are
the scriptures. These Vedas, these
Smritis gave legal sanction for the caste
system. Unless we bury them, unless we
burn them, unless a new cultural
revolution takes place in this country,
these evils will never be eradicated, will
never be liquidated from our society.

Sir, to what extent has the caste
system affected people ? It will be
interesting to read what happened to
Chhatrapati Shivaji, a mighty warrior,
who with the power of his sword
shattered the ambitions of the great
Moghul Empire. Sir, even the name oi
Shivaji was a terror to Aurangzeb. But
what happened ? When he wanted to
perform his coronation ceremony, Mr.
Ambedkar says, he was not permitted at
first. Even his Brahmin Ministers were
objecting to it. And why did he want to
have the coronation Ceremony ? Mr.
Ambedkar says

"For although the high-spirited
Deccan nobles gladly followed Shiva ji
in the field, they were unwilling in
private life to concede to him any
precedence. And at State dinners they
resented that a Bhosle should sit on a seat
raised above those assigned to Mohites
and Nimbalkars, Savants and Ghorpa-
des."

So to get social precedence, he
wanted to have his coronation cere-
money. And they objected to it because
he did not have his "Upana-yana",
because that sacred thread was not
invested on him. But the sacred thread
did not bring him glory. It is his sword
and shield that brought him glorv. Tien
be
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sent his emissaries to Banaras to a priest
Gaghabat there. He was brought from
there and gold was. poured like
anything upon the upper caste people
and he had to wash the feet of those
people. Then the coronation ceremony
was conducted. Then when he was
about to get into the chariot, he was not
permitted. This is what Mr. Ambedkar
says.

The same thing fappended even after
independence. When, Sir, Mr. Jagjivan
Ram, a disciple of Mahatma Gandhi, a
colli agi Pandit Jawaharlal Nehru,
unveiled a portrait of Sampurnanand,
what happened ? He simply pressed the
button.

But when that was not tolerated and
digested by the upper caste people.

SHRI KALPNATH RAI : (Uttar
Pradesh) No. it is an entirely wrong
allegation. You are making a wrong
allegation.

SHRI V. GOPALSAMY : It is not a
wrong allegation. They brought j Ganga
Water, they poured Gaiiga water on the
statue. It is history. It has happened- It is
reported in the press a thousand times.

SHRI KALPNATH RAI : Press
reports are not authentic. You cannot
say things like this.

SHRI V.GOPALSAMY : It has ha
ppened. Mr. Kalp Nath Rai is agitated
over this remark. I ask a simple que
stion. A man who is born a scheduled
caste or a schedukd Tribe can become
an JTAS officer he can become a
collector, he can become a military
commander, he can become the- Prime
Minister or the President of India.
But my simple question is: Can he
become an archaka or purohit ? No.
when lie passed a legislation that even
the scheduled Castes and schedukd
Tribes... {interruption by Skri Kalp
Nath Rai) you don't know anything.
Mr. Kalp Nath Rai . . fcfc £,
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touch Jagjivan Ram's feet and he takes
interest in it.

SHRI V. GOPALSAMY : Mr.
Vice-Chairman, he is exhibiting his
ignorance. When we passed a legislation
that even the Scheduled Castes ' an
Scheduled Tribes prople could become
archakas, the matter was taken to the
Supreme court, and the Supreme court,
struck down the legislation. It is t\\ere. For
the information of my friend Mr. Kalpnath
Rai I may tell him the Supreme Court struck
down the legislation and the basis was that it
was against the Agamas. So he could not
enter into the garbhagriha of God. into the
precincts of God. So in the eyes of the
Supreme Court God almighty also is
practising untouchabilty. That is why he
could not enter the garbhagriha or the
precincts of God. According to the Agamas
he could not become an archaka.. ..

THE VICE CHAIRMAN (SHRI
SANTOSH KUMAR SAHU) : I think
you have dwelt too long on the genesis.
Now you come to the point.

SHRI V. GOPALSAMY : This is the
basic problem of our society. We were the
pioneers. Dr, Ambedker applauded us
because in South India the sudars had
themselves taken up the issue to protect
themselves They started a movement.
"Nobody will come to protect you". Says
he. "You have to protect yourself." ".. .That
is being practised in south" Mr. Kalp
Nath Rai you know , Mr. Periar, the
greatest champion of social justice in this
country, had to  go to Vaikom, Kerala,
when people were  not permitted even to
walk in the streets of Vaikom. He was a
Congressman. He was a Congress leader.
When Gandhi -ji visited Tamil Nadu, he
used to stay in the bunglow of Pariar
Ramaswami. But when he was shocked to
see the evils of the caste system, inside
congress party he came out of the Congress
party. He went to Vaikom....
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SHRI KALPNATH RAI:
which party did he join then ?

SHRI V. GOPALSAMY :He
started Ins own movtnx nt the self-
respect movement. We were the pion-
eers That is our concept. That is tie
concept of our people. . (interruption br
Shri Kalp . .

SHRI KALPNATH RAI : you don't
know history, you dem't know any-
thing. You are simply interrupting. You
don't know Politics.. .

SHRI KALPNATH RAI : Sir, he
tells me that I do not know politics I do
not know history. I want to tell him, the
biggest disciple of Mr. Pariar, Mr.
Karunanidhi, was rejected hands down
by the people of Tamil-Nadu. He
should knew it.

THE VICE CHAIRMAN (SHRI
SANTOSH KUMAR SAHU) : No
aspersons on individuals.

SHRI V. GOPALSAMY : Mr
Periar did not contest the election.
When I am referring to Mr. Pariar do
you know Mr. Periar had to go to
Vaikon to protect the people. He was
invited by the Congress leaders in
Kerela. There is a powerful lobby go ing
on against the reservation policy.

They speak about merit and they
speak about economic criterion also. It is
a lobby engineered by some vested
interests. Even yesterday the Gujarat
Government has succumbed to the
pressures of the vested interests. They
speak about merit and they speak about
economic criterion. But can we forget
the centurces-old reservation policy
when the roads were reserved for the
upper cases where the lower caste people
the Shudars could not enter? When pigs
and donkeys were permitted to enter the
streets and road these people were not
permitted to enter; they were reserved
for the castes and that was the
reservation policy which), was followed
for centuries. Of course, equality
should be
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there. But equality could be there only
among the equals and so these people
have not been treated as equals for
centuries. That is why this reservation
policy should continue.

THE VICE CHAIRMAN (SHRI
SANTOSH KUMAR SAHU) : Please
conclude.

SHRI V. GOPALSAMY : Mr. Vice-
Chairman, Sir, do you think that it is
possible by implementing the
recommendations of this Commission, to
eradicate these evils of the caste system
? But what is this Government doing now
? You are only projecting tlit Prime
Minister on the TV and you are only
projecting the Government on the TV, on
the radio, etc. and about seventy-five per
cent of the population is influenced by the
media. But what steps have you taken to
eradicate the evils of the caste system
through the media such as TV and radio ?
Nothing you have done and nothing you
are going to do. What have you done in
your educational curriculum to teach
about the evils of the caste system ?
Unless you do all these things, you
cannot eradicate this evil. 1 say this
because the system is like that. There
should be social awareness. What have
you done to create social awareness am-
ong the people through your media ? you
are simply projecting the Government and
the Prime Minister every morning and
every evening on the TV and radio. But
these media are not used to eradicate these
evils.

THE VICE CHAIRMAN (SHRI
SANTOSH KUMAR SAHU) : Please
try to conclude.

SHRI KALPNATH RAI : Mr.
Gopalsamy, the Prime Minister does not
belong to any caste.

SHRI V. GOPALSAMY : Oh, I see,
Yes, I know that and I am not blaming
him.

THE VICE CHAIRMAN (SHRI
SANTOSH KUMAR SAHU) :Mr.
Gopalsamy please try to conclude.

sion jor SC and ST

SHRI V. GOPALSAMY
I know that the Prime Minister has no
caste because he is a consmopolitan. He
is not a Hindu, he is not a Parsi, he is
not a Christian : I know that.

Mr. Vice- Chairman Sir, our con-I  cept
is very wide. Our concept is : "pirappokkum
Ella Uyirkkum", which ,  means that men
are equal by birth. This is what our
Thiruvallurvar has said 'pirappokkum Ella
Uyirkkum" That is our concept. But when
people invaded from north through

their  cultutal aggression and
encroachment, our own values were eroded.
So my suggestion to the Government now is
this you have to unveil the portraits of periyar
and Dr. Ambedker in the Central Hall. They
were the real champions of social justice in
this country. That day should come. So,
unless you strike at the very roots of the caste
system which is a cancer in our society. .
[Interruptions) Mr Kalpnath Rai, you are
simply laughing but the whole world is
laughing at you. Sir, I was telling that unless
you destroy the root of the castes system you
can never achieve the goal of uplifting the
scheduled caste and Scheduled Tribe people.
Thank You.

THE VICE CHAIRMAN (SHRI
SANTOSH KUMAR SAHU) : Yes, Mr.
Panickar.

SHRI K. VASUDEVA PANICKER
(Orissa) : Thank you, Mr Vicc-
Chairman, for calling me to speak on
this subject.

Sir, I am really grateful to the hon-
ourable Ministr, Dr. Rajendra Kumari
Bajpai, for having presented the Reports
of the commission for scheduled castes
and scheduled Tribes.

When we discuss about the Comm-
ission's Report, we have to consider.....
Interruption) I honestly feel that we have
to consider the most fundamental docu-
ment of the land that is the Constitution
of India which is there for the perfection
of the citizens of India. The Constitution
of India is a document which is a solemn
document which is a sacramental
document, a document which
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has been bestowed upon the responsi-
bilities of looking after the welfare of
the people of a large country like India.
The people might belong to this religion
or they might belong to another religion,
or they might belong to different
religions but the people, whether they
are rich or they are poor are entitled to
the benefits of the protectionary rights
and responsibilities of the
Constitution.

Now, when we take the people
coming into the category of Seheduled
castes and scheduled Tribes, we have to
see where these peoplejstand vis-a-vis the
Constitution of India. The Constitution
has got a preamble. The Preamble of the
Constituion says that India is a Socialist,
Democratic Republic. This is a country
which is defined as a Republic—not
only as a Republic but as a Socialist
Republic. But again, this is a country
which has been defined as a Democratic
Republic. So, in the definition in the
Preabmble, we come across two
fundamental aspects which nobody can
ignore. One is socialist aspect which has
been enunciated in the Constitution
another is Democratic process of life
which has also been enshrined in the
Constituion of India.

Now, let us see what is the plight of
the people of this country who are living
below the poverty line, that is, 40 per cent
of the people who live below the line
which is called the poverty line. These
people are the people who are seeking the
protection of the Constitution. A rich
man, an industrialist, a landlord, and
advocate or a man who is affluent, is
totally competent to get his benefits of the
Constitution by resorting to suitable
measures. But here is a Constitution,
which as suggested to you, is a dcument
which is standing for the welfare of the
people. And this Constitution has been
written for the purpose of converitng
India into a socialist, egalitarian society,
and at the same time making this country
a domocratic, socialistic nation. What do
you mean by the word 'democracy' The
word 'democracy' does not have any
connotation. India is a third world
country, India is a developing country and
India is a poor man's country. For a poor
ruin's country, the definition
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of 'democratic' is different from what is
meant in England, in America or
elsewhere in the world. For a man,
specially a poor man, the definition of
'democracy' has three things : One is food
which he eats; second is the shetler under
which he stays, and third is the clothes
with which he protects himself against
cold, sun or nudity. These are the
fundamental three aspects to which every
Indian is entitled under the Constitution.
The word 'democracy' means a system
thereby you provide the people of this
country three essentialities for his survival.
The question 1is : Are we capable of doing
that justice to the poor people. What do
you mean by socialism. It can be the
definition of Gandhian socialism. It can be
the definition of marxist socialism.
It can be the definition of any party and
any philosophy. So far as India is
concerned, socialism is a system whereby
that system works for the socialisation of
the means of production of this country.
That is the wealth of this country and that
is called land. Nothing but land alone. Let
us see with whom the land is lying within
the total parametres of this country. Is it
with the poor people who are under the
poverty line and who constitute the dumb
millions of our population. = Mahatama
Gandhai, Pandit Jawaharlal Nehru and
Indira Gandhi gave their lives for these
poor people. Even today they continue to
be disentitled from land. This report is all
rihgt. But this report can do very litde for
the upliftment and benefit of the poor
people. Mahatama  Gandhi, Pandit
Jawaharlal Nehru and Indira Gandhi have
sacrified their lives and you see that the
poor man is tilling the land not for his
benefit, but for the benefit of others, until
the poor man gets land, he will be getting
no benefit* It is time that we redeem our
pledge. Mahatama Gandhi said that he was
standing for the poorest of the poor. 1 call
it antyodays. Pandit Jawaharalal Nehru
was mingling with the poor people
travelling across the land rise cross among
the poor to redeem this pledge. Shrimati
Indira Gandhi sacrified her life at the altar
of the poor people: Wehaveto redeem our
pledge and we have to build that society.
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[Shri K. Vasudeva Panickar] This country,
this GovemnK nt and the people have to
do one thing. They have to fight for the
implementation of the Preamble of the
Constitution. {Time bell rings) unless you
are prepared to implement the constituional
provision the Preamble of the Constitution
and Article 46 of the Constitution, it does
not carry any validity. Article 46 of the
Constitution says that this article will stand
for protection from exploitation and for
social justice to the poor people, the down-
trodden and the unde-vlog who are below
the povc rty line and who constitute 40 per
cent of our population. This Government
has to struggle it. This is the only
Government till now, under the leadership
of Indira Gandhi for 16 years and under the
leadership of Pandit Jawalialal Nehru for
another 16 years, which strived and
struggled for implementing the Prcmable
and to provide the benefits gurantted in the
Constitution to the poor people of this
country. Nobody has done so.

Unfortunately, the system is too
complex. The Indian economic system is
a combination of the feudal system plus
the emerging capitalist system. These
two systems have come together and they
have embraced each other in order to
substantially  plunder these poor poeple.
what is the remedy so far as these people
are concerned, the remedy is not simple
at all. Is it simply to provide the
reservation. I am for reservation. My

party is  for reservation our
leader Shri Rajiv  Gandhi, is for
reservation. Indira Gandhi was for
reservation. Pandit Jawaharlal was for
reservation. My party will remain

committed to the policy of reservation for
the poor people. But reservation is not an
all panacea. It. is only a small means for
reducing the difficulties of the poor people.
Then what are the remedies. The remedies
are these : You have to restructure the
present Land-owning system of this
country. Land is not with the poor people.
Land is with the rich people of this
country , a few people whose number you
can count on your own fingers like one.
two, three, four

mission for S.C. end S.T.

and like that. After finishing a few
dozens, you are not pointing to anybody.
These few dozens ol people are the lords
of the people; they are the holders of the
land; thay are the owner of the a land.
And it is they who are controlling the land
of this country, and it is they who are
depriving the poor people from the
enjoyment of the provisions of the
contitution, of the benefits of the
Preamble to the Constitution. Remedy
nu one is that you please restructure and
take away the land from the landords and
re-distribute it among the poor people and
make it into a small fragments. And each
fragment will be given to the poor people.
Thus the poor man will be relieved from
the clutches of the landlord and then
social system  will change. Then the
remedy number two is that you go in for a
total industrialisation of this country
becatise two or three hundred years ago,
before the British came to this country,
before the ELITO-pean people came to this
country as a result of the expansion of the
capitalist system in Europe, India was not
mainly an agrarian country; India was
an industrial country. But in that country,
the induatrial system was not of the big
machines, but it was of small cottage
industries. More than 60 per cent of the
people of India were living some three
hundred years back on the basis of small
scale  industrialisation. There was an
industrialisation in India. Now, you have
to rebuild,

THE VICE-CHAIRMAN
SHRI SANTOSH KUMAR SAHU:

You have to conclude.

SHRI K. VASUDEVA PANICKAR : 1
am concluding. Now, you have to rebuild
this country intoan egalitarian socialist
society, into a democratic society
whereby you are completely cutting away
the land and splitting it and giving it to
the poor pople and at the same time
building up a net work of thousands of
industries in tins country so that the
people are employed in the industries, so
that the Harijans, the
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-poor people and the Adivasis and those
people who are living under, the poverty
level are redeemed from destitution.

I want to conclude with one more
thing. I want a second Mahatma Gan-dhi,
I want a second Jawaharlal Nehru I want
a second Indira Gandhi in this country. I
know, my leader, Rajiv Gandhi, who is
looking to the 2 ist century's the only man
who can be the second Mahatma of this
country, he is the only man who can be
the second Jawaharlal Nehru of this coun-
try; he is the only man who can be the
second Indira Gandhi of this country and
who is totally dedicated for the
redemption of the poor people. And it is
that gentleman, that young leader of this
country, and it is that Nehru family alone
which is capable of redeeming these poor
people and which is capable of taking this
country to the prosperity of the 2ist
century in order to stand before the entire
totality of the nations of the world, a
country which cannot be brow-beaten by
anybody, a country which is socialist,
which is egalitarian and which  is

democratic.  Thank yor, Sir.
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U (i sﬁﬁ g AT
qAMaE f"’ﬁ?ﬂ a:I"TT T, 04 I+ (agiaat
), T® 98 gl g ar sfgard
7, s st w7 wia an
qa fwar st & 1 % qg AT
I fo N wafa awa g2 wEH
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# ofefaredt w7 & A7 s @
AFAT AT, IR A¢ @I FLAT, W)
f# 2z am % «df FT [EA |
rafae & sgm fw S@afa w0
vqm, fagf wiar & w®E  mw,
g @3 @ wrg &, a9 & aEa
qedr faw, A A g@ar =170 |

# Fg AT wAT TZAT § WL
gz az 7 £ & @7 1976 ¥ &
gedEae  (wiciqaw) adr, I8 ag
ara ar fr mmreg &l o f@d
sigh fwaifer grfeqs 52.5 wiawa
qr, A Ficwal, wnegiaar & far
AFor FArg 41, fHT 1980 # )
s@Yeqz W, Id wera & fedr
afY 52.5 wiawa & WA, WiET
giaaa #iw wrfzarfaar & far o
7 fear war f& 5o @@ 52
afawa a6 gfewa WL wiRerET
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HATAT FTE, A TIAC T & IAY
oqET w ot wnft | sEE AT
=g, 1985 @ W 7.+ ofr, WEad
Tq1, 9A4 W Forawa a1 fAaw w9
@ & gwg www o w7 9
fod =& fwaq %, o7 u#3 97 fa
FZET w40 AT 41 | ww wT 9R-
fad & § @A woeor F @
T & H oW Arwar AT
g frdt & 9a g faafer ¥ a9,
37 fagf s W 9@ aF @a o g,
CLER fagfes @t sifgr 1 &
ay mrnsr TEAI, TEANC 43
feew % smEw For Tifzgd A
frafadt arg wfwa @ TwiEad
Taalgdie & S wifgn aniw
W oFEHERAT TR F OB, T
diwar w@a &, gaar faaler
ST |

RECIE I (O T (o e
ST W EfowAt "R wrgeifadi &
ey & fog st wasmdeT &
qe T oW @k ® § safau
G HT OWIT ENF I AT WELT 8
we W %2 wiE A wET E 63
ware frae wfasy ¥ @iz 3@ W
qifm A AT wWEE A w59
gt sz afvesr a faeeft fxar
a% | satgR |

SHRI BIR BHADRA PRATAP
SINGH (Uttar Pradesh): Mr. Vice
Chairman, Sir,....

THE VICE-CHAIRMAN (SHRI
SANTOSH KUMAR SAHU):
Please try to conclude your speech
within five minutes.

SHRI BIR BHADRA PRATAP
SINGH:  This is very harsh.

THE VICE-CHAIRMAN
(SHRI SANTOSH KUMAR
SAHU) : The timeis vtry short.

SHRI BIR BHADRA PRATAP
SINGH : I will try to be brief. Sir, the
fact that we are considering these
reports shows how serious
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we are about this problem. Ever since
our young and dynamic Prime Minister
assumed office, he has been visiting
various places. He did not visit only
important places, but he has also gone to the
look and corner of the country, to the huts
of the poorer people. Her seen for himself
the real  situation prevailing. Having
realised that the problems of the Scheduled
Cast< 8 and Scheduled Tribes have all
along been the ethos of our national
movement, having realised that this
was in the forefront of the freedom struggle
und”r the leadership of Mahatma Gandhi,
who  gave predominance to it, having nalk
that it is hightime that something should be
done about, it, having realised that no
useful  purpose is being served by
keeping it under the Home Ministry or
any other Ministry,, be has created a
new Ministry, an altogether separate
Ministry has been created, namely, the
Ministry of Welfare, under the

charge of Dr. (Shrimati) Rajondra
Kumari Bajpai. The choice is also
indicative of the; emphasis that our
young Prime Minis tor wants to give
to this problem. Therefore, tlI e
criticism w' been levelled,
that we are considering these reports after
five years, has evaporated when

find that this is bring tal, up
seriously and considered. Without going into
the ,r: port, to m, this problem is one of
social, political and economic. It las bstn
said in t'.is House in the last thr days' cl'
bate that 25 per c< nt of tO population of
this country is involv< d. It has also
been said that 75 p rcent of landl' ss
labour is involved. The question is of doing
justice: to the und<rprivif gcd. But there-
has been onv difficulty and that is, tl .e caste
system itself was subjected to constant
modifications because of practical
necessities. It has not r> main d the same.
A number of factors contributing to
Social™ 1'actv'ardw ss are caste, 1
illiteracy,  p iv< rty, occupation,-eic. Now
various factors that have been analysed in
various

sion for SC and ST
forms in tl is House are : traditionally
neglected  classes, peer  ec'u-caticn,

inadequate political pever, poverty and last
tut r.ot thf Jeaft-lack of white coller jots.
Irctatly, these were the demands made by the
various speakers during this debate.

Now, after Garidhiji took over the
leadership, he gave rude shock to the rigidity
of caste systi m in this country, tut the
Cecrsiiluticn of India has provide d an
altcgrtler changed ground. Remedies for
social problems tave been piovided.
Imbalance in socif ty cause d ty the caste
system is sought to be corrected by doing
justice to the deprived section of the society
on the social, economic and political
plane.

Articles 15(4), 16(4), 29(2) and part
XVI deal with the various aspects of the
matter.

The role played by caste in elections
today is the main political problem which we
have to consider seriously. Only a ftw
leadership and organisations cut across
caste loyalties. It is true that sociolo-
gical, anthropological and political
behaviour studies are carried cut to
examine the impact of caste system of
various types in the light of changed
conditions in the country. It is because of the
emergence of a new type of stratification in
which caste and class are mixed up in an
extricable tangle. The main  thing which 1
want d to point cut is. unfortunately in
our <Lecticrs, irour body politic cast
and class have b«-<n int( r-mixii g to fuel
ar extent that the political sitvaticr in this

country is  b*cerrirj; irer and more
ccmplicat>d io,the t?fl of transforming
the west rigicly stratifk d society in the

wer'd irtc: an egalitarian one: is ind" d
diff-cult. {Time bell rigtis). Tan conscious
of the time. Ankle 33/ si .c vu that tie
preferential tj'atrr rt  ir political — repres
ntatkn is  not a permanent feature of the
Constitution,
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[Shri Bir Bhadra Pratab singh'j
Somebody in this House suggest
ed that it should be indefinite
period . It is unfortunate. [ do
not want to go into the history but
somebody told me that prior to the
framing of the Constitution in one
of the meetings presided by Dr.
Anibedkar, when somebody
opposed reservation, he was bodily lifted
and thrown out of the meeting. You will not
find people like that now but you should not
misunderstand that reservation is a
permanent feature of our Constitution.
Nobody in this august House, while talking
of reservation has ever referred to article
335. Article 335 considers preference would
be considered consistently with the
maintenance of efficiency of administration.
Of course, in the; white-collar jobs you
must be provided an opportunity to come up
but the efficiency has not be given a go-
by—that is the purpose of article 335 of the
Constituion. Therefore I will come to the
solutions of the problem which have been
suggested. I will simply mention these.

Firstly—I am coming to those
three solutions that have been sug
gested in this House—one was that
there should be monitoring by a
Parliamentary Committee. I
think since Dr. Rajendra Kumari Bajpai has
taken over this Ministry she will seriously
creating consider such a Parliamentary
Committee, which will time and again
consider this and the performances will be
accountable to that Committee which shall
be reporting to this House.

Then somebody has also suggested that
the review meetings between the Ministries
and various Departments should be
conducted frequently to analyse the actual
progr; the work, because the criticism is
that the Rxportof 1981 is coming in 1985.
then where is the guarantee that you will
not sleep over the matter tomorrow. So |
suggest that such meetings should be held
regularly.

Thirdly, many speakers have said that lot
of funds have been created

mission for S.C. end S.T.

and it has gone waste. Why has it gone
waste? Becuase proper monitoring was not
done and the watch-dog interests were not
created to look into whether the money has
been properly spent or not before
sanctioning any fresh expenditure. I think
the past performance and expenditure
should be reviewed first and then it should
be done.

With these few words, Mr. Vice-
chairman, since I am running out of time. I
conclude.
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W TR WARE W OFUAT v g
wiifs FEAAl & aAmfad wifd,
FATTT ¥ AW I Tewor & IFT
TgerErE

THE DEPUTY CHARIMAN :
Now, the further discussion and the
reply by the Minister will be taken up
tomorrow.



